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Shri Manubhai Patel: At the time
of the Pakistani aggression on the
Kutch border a number of SRP per-
sonnel fought very bravely and a
Gujarat battalion was offered by the
people of Gujarat. May I know
whether there is any such proposal
before the Government to form the
Gujarat battalion?

Shri Swaran Singh: I know that
the members of the Specia] Armed
Police put up a very good resistance.
We greatly appreciate the bravery
that they showed. I am not aware
of any particular offer about which
reference has been made by the hon.
Member. If he gives me more infor-
mation, I will make inquires and let
him know.

Shri G. Viswanathan: Is it true that
soldires recruited from the non-Hindi
areas are being denied promotion be-
cause of their lack of knowledge of
Hindi?

Shri Swaran Singh: No, Sir; that is
not correct.

Shri Hem Barua: Is it not a fact
that for the officer cadre in the army
people who speak English in a haw-
haw manner are rather given pre-
ference and all those who speak Eng-
lish with an Indian accent are dis-
carded like a huge heap of rubbish?

Mr. Speaker: Shri Chengalraya
Naidu,

Shrli Chengalraya Naidu: Will the
hon. Minister consider issuing orders
to recruit only people who are loyal
to this country?

Shri Swaran Singh: Every person
who offers himself for service is a
good and loyal citizen of our counmtry.
The discipline through which he passes
brings out the best in him from the
point of bravery and also of loyalty
to the couatry.

Extradition of Dr. Dharma Teja from
US.A.
+
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Shri Baburao Patel:
Shri Indrajit Gupta:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Dr.
Dharma Teja and his wife have been
held up in US.A.; and

(b) if so, when they will be brought
to India and steps taken by Govern-
ment jn that regard?

The Minister of External Affairs
(Shri M. C. Chagla) (a) Yes, Sir.

(b) Extradition proceedings have

already been initiated.

st T fag - wEOET # AER
TR qafow 1 &S Fa IF  I&W
F40? a1 TR F ol 7g O e
T & 6 wmo wt A9 Y agt R WK
a4 F 1% 7gt O I 9T qHEAT qW@AT
s ?

Shri M. C. Chagla: Certainly, that
is the whole object of the extradition
proceedings and 8th of June is fixed
as the date. We are expediting the
proceedings. The prosecution has
been filed, the witnesses are being
examined and as soon as all this has
been done, it will be transmitted to
the United States and if we succeed
in getting him extradited, he will be
brought here and prosec}xted.

it qoe fag ¢ T T WS
¥l sroarf @ g 9w F el e
fegmam =1 A ¥ agt mar ?

Shri M. C. Chagla: We did not send
our Counsel from here. But we have
enaged a Counsel in the United States
who is looking after these proceedings.

sft o wowr e ;& ST e
§ 5 g agt & ot 21K wemT WRW
| A Forfior ¢
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Shri M. C. Chagla: That is not under
consideration.

Shri Baburao Patel: Dr. Dharama
Teja is a great genius. He used to go
in and come out of the Prime Minis-
ter’'s house; many Ministers used to
receive him at the airport; a number
of officials used to ..

Mr, Speaker: What is your question?

Shri Baburao Patel: ] am coming to
that. Don’t you want to know the
background of the person?

An hon. Member: That is known.

Mr. Speaker: You come to the ques-
tion.

Shri Baburao Patel: Then, I will
come to the question. In view of the
unique feat of taking out of our poor
country the sum of Rs. 4 crores wrap-
ped in a mink coat, why is Dr.
Dharma Teja not awarded the Bharat
Ratna seeing that for much smaller
achievements this award has been
granted in the past?

ot qfinmer weRd s
TERE  qg Wk WIAHIG  wEEd A
cll

Mr. Speaker: Shri Indrajit Gupta:

ot may e ey ;A arsE
6 "HET ¢ | 9T T gAIR AW
T ETITEHAR | wWafea e
T AT W AATH | T Y qAE
T =fEd

Shri Indrajit Gupta: Sometime ago,
when Dr. Teja was reported to be
living in the south of France, we were
told, I think, during the last session,
that under the extradition laws ob-
taining in France, it was not possible
for us to institute any extradition pro-
ceedings and to get him back. I would
like to know, because we have a lot
of misgivings anq we want to be re-
assured, wheter there is any possible
hitch or any flaw or any possible
lacuna in the extradition laws, simi-
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lar to that in France, obtaining in the
United States which may prevent us
from getting him back

Shri M. C. Chagla: I can assure the
House that we have taken every possi-
ble step, and as expeditiously as possi-
ble, to see that Dr. Teja is brought to
this country and is placed before the
court of law and faces a trial. As a
matter of fact, Dr. Teja wanted a
change of residential status to citizen-
ship. We opposed it; we were not
content with that. If we had done
that, he would have been deported
and he could have chosen his country
and he may have gone to any country.
We said, “No; we want this man to
come to our country for trial.” There-
fore, we have initiated extradition
proceedings. I do not want to go into
what we have done. We have taken
every possible step to see that he does’
not escape the clutches of law.
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Shri M. C. Chagla: I do not think
this strictly arises from this Question.
I am only concerned with the ques-
tion of extradition proceedings in the
United States and my answer is that
we are taking every possible step....
(Interruption).



2287 Oral Answers

st wq  fomd : CrEREE A
TET &Y 1 qEft W g WAT A @
TTE W qEmTe T AT G

AT WO : LW TEHTHT
wR ® TE afew AT w9nfEd

st sy formd : foeft safieq Y ad
w1 afw g dm

Shrimati Tarkeshwari Sinha: The
word ‘badmashi’ is highly objection-
able. Either the hon. Member should
be requested to withdraw it or it
should be expunged.

Mr. Speaker: ‘Badmashi’ is in con-
nection with the action of the Depart-
ment and not against any individual.
.He did not use it against any indivi-
dual.

Shrimati Tarkeshwari Sinha: The
use of such a word should be dec-
lared unparliamentary. (Interrup-
tions).

o Wy fowd : et s & an
LE R
Mr. Speaker: Order, order. What is

the point of order that the hon. Mem-
ber is raising?

sft v W won ;= Ay fed
T % A9 @ § %R A 99y
o Y 2 &Y 3 Iar A fafrex
qEa g S g fF g wEw I ¥
¥ At Ioar | ug fafrex sma #
N @HT § TSI F | I TATH HT
JaTa [T AfER 1 WX A W A
@ X o ¥y s g R oww
At & e B Niw Afd Wk
fafrer Y #fg@ 5 ag s §
fafree aEA M A T e & B
qg TN AG ISATE

Once a question has been admitted
by the Chair, it is the duty of the
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Minister to answer it.
protection.

We seek your

Mr, Speaker: May be, this..

oft wq fomdr : oot A ol W
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FT g%q § a4 oo wnod g
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gfrag AT ] Y =HRFL F
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£ form W A ToeE Hee wgRd
ST A &Y § THHT AATH ST 2T Tfgd |
T e § THA E | WE AR
¥xt foim g I &

Dr. Karni Singh: On a
order.

Shri M. C. Chagla: With great res-
pect to my hon. friend, Mr. Limaye,
who knows the Parliamentary proce-
dure. .

point of

Mr. Speaker: First let me hear the
point of order. Dr. Karni Singh.

Dr. Karni Singh: The hon. Member,
who is a very valued member of the
Opposition amongst us, used the word,
‘badmashi’.

I do not wish to go into the
technicalities of the question. Is it
dignified for this Parliament—for all
of us, either sitting on this side or
sitting on that side—to use such a
word? What sort of picture are we
creating. .
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oft 7y fomd : g7 A wqwTE Wy
I WU A1 T R ar faewr
a7 ¥ g fagde wex w1 W
foar a1 | SeFT A@EE W @@ T
g AAsh wmeT @

Dr. Karni Singh: It does no credit
to us.

Is it dignified for this sovereign
legislature to use such words? The rest
of the world will only laugh at us.

sft Ay fem® : T A weT W
ferfad #Y g #<@ & | TN AH
FH &1 NrEfeT #1 34.  ..

Dr. Karni Singh: Ful IR & q-@
g1

We have to set up our own tradi-
tions in our country.

Mr, Speaker: Let the Minister ans-
wer the question. There ig ny point of
order.

Shri M, C. Chagla: The non. Mem-
ber, Mr. Limaye, ig a master of Parlia-
mentary practice and procedure. He
has made a deep study of it. Ile says
that a Minister can refusc to answer
a question on three grounds. May 1
respectfully suggest that there is also
a fourth ground and that is the
ground of relevence. If I am asked
a question about China and the sup-
plementary relates to Peru, surely I
can say that it does not arise out of
this question.

frag @Rg : o eE & Afa-
FA B A AT

Mr. Speaker:
please sit down.

Mr. Limaye may

Shri M. C. Chagla: With regard to
the question about extradition pro-
ceedings, I have given a full and com-
prehensive answer. My hon, friend,
Mr. Limaye, wants to know whether
certain people have been prosecuted
by the Home Ministry in connection
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with what happened before and whe-
ther something else has been done,
and my answer is that it does not
arise out of this question. I am en-
titled to say this. It happens every
day. If you decide its relevance,
Sir, then I am prepared....

Mr. Speaker: The Transport Minis-
try should answer this. This is a
separate question. He cannot get up
and answer this question,

Y WY W @ qg @A
sTowr w1 & 6 oo i & ar v
LS LSO

Mr. Speaker: No, please. I have
already stated that it is a separate
question.

Shri Kanwarlal Gupta: It is not for
the Minister to decide.
Mrs.

Mr, Tarkeshwari

Sinha.

Speaker:

Shrimati Tarkeshwari Sinha: The
hon. Minister has just now said that
they have protested against Dr. Teja
being granted citizenship in America.
Is it a fact that his application ig still
pending before the State Department
for grant of citizenship, and have
Government verified that that has not
been granted? If not, may I know
what Government propose to do in
the matter?

Shri M. C. Chagla: I shall tell you
what Government propose to do.
The matter is pending, and its date
has been fixed ag the 8th June, 1967.
Our objective is to send all the
necessary papers and start extradi-
tion preceedings before the 8th June.
If the United States Government
comes to the conclusion that he has
commited an offence for which he
can be extradited, then these im-
migration proceedings will automati-
cally come to an end.

Mr. Speaker:

moorthi.

shri V. Krishna-
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st gTo Aro foerdt : WX Swx &
& T TF AT OF FIF A0 HAH
JRAP AT T § 1 gH TE oY wwy
98 w1 g frem &1

Mr. Speaker: Shrimati Tarkeshwari
Sinha belongs to the Congress Party.

ft A femd: @ faw g W
QAT IF Y FRT AT H/GT |

Mr. Speaker: May I ask the hon.
Member to sit down? Is Shrimati
Tarkeshwari Sinha a Member of the
Congress Party or of the Opposition?

Shri D. N. Tiwary: Three questions
were put from that side but only one
has been allowed from our side.

Mr. Speaker: This kind of thing is
not going to help in keeping the House
in order.

Shri D. N. Tiwary: You should allow
one question from that side and one
from our side.

Mr. Speaker: That was exactly what
1 was saying. Shrimati Tarkeshwari
Sinha is a Member of the Congress
Party and she is also a Member like
the hon. Member, and she has put the
question. So, I am not able to under-
stand this type of objection. I am
really surpriseq and shocked.

st vy femy : ag @vr dAfade
FLRE ) =Y § 5 ag sie @
2

Shri V. Krishnamoorthi: I understand
that Dr Dharma Teja has been let off
on bail for a very low sum of secu-
rity. Here is a man called Dr Dharma
Teja who has embezzled more than
Rs. 4 crores with the active assistance
or connivance of the Government in
India. May I know whether the De-
partment concerned in the USA is
watching Dr Dharma Teja’s move-
ments in America or whether they
will allow him to go to some other
country in order to escape from the
proceedings here?
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Shri M. C. Chagla: At first, the bail
was refused. He appealed and his
appeal was granted. We have nothing
to do with the authorities in the
United States, but certainly the Unit-
ed States aquthorities have been infor-
med about the serious charges which
he has to face in this country.

Shri V. Krishnamoorthi: He has
not answered my question. I want
to know whether the Government of
India are keeping themselves in touch
with Dr. Dharma Teja’s movements
in the United States, I am not ques-
tioning the validity of bail granted
by the United States Government. I
want to know whether the Govern-
ment of India are in touch with his
movements there?

Shri M. C. Chagla: Yes, it is because
of us that he was traced in the United
States, and we are watching his
movements, and we are taking every
precaution to see that he does not
escape.

Shri P. Venkatasubbaiah: May I
know whether any inventory of the
properties of Dr Dharma Teja acquir-
ed directly by him or through his re-
lations or others has been made in
this country, and if so, at what stage
the matter stands?

Shri M. C. Chagla: I am not in a
position to answer this question.

Shri K. K. Nayar: A question was
raised as to whether the use of the
word ‘badmaashi’ was parliamentary

Mr, Speaker:
into that now?

Why should he go

Shri K. K, Nayar:
sed over it?

Have you pas-

Mr. Speaker: Yes. That was not used
against any individual but only
against a department.

Shri Jyotirmoy Basu: Did Govern-
ment at any time consider the ques-
tion of handing over the matter to
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Interpol for a thorough investigation
and a watch over his movements?

Shri M. C. Chagla: This question
of Interpol does not arise, because
as I said, the prosecution has been
launched before a magistrate in India.
Evidence is being recorded. We shall
have him extraditeq and he will be
tried here. Interpol comes in only
if we want to trace the whereabouts
of the man. We know where he is in
the Uniteq States, and the ordinary
legal action is being taken. -

Shri Shivaji Rao S. Deshmukh: Will
Government tell] us whether the
so-called arrest and release on bail
of adharma Teja or Dharma Teja, as
the case may be, was under the
municipal laws of the United States?
May I also know what the state of
affairs is in regard to the extradition
arrangement that we have with the
USA, whether the initiation of extra-
dition proceedings would compel the
local authorities to take him again
into custody?

Shri M. C. Chagla: There is no
extradition treaty between the US
and ourselves, as we have with the
UK. But the US law permits the
initiation of extradition proceedings if
we satisfy the requisite authority that
the offence which the man has com-
mitted is such as can be considered
serious by the US law itself, e.g., if
we satisfy the US authorities that he
has committed fraud, breach of trust
of misappropriation to the extent of
lakhs of ruppees. In that case, ex-
tradition will without question be
granted.

Shri Hem Brua: It is widely said
in this country as also in USA that
Dr. Dharma Teja has already stepped
out of America and he is hiding some-
where in this country (Interruptions).
I was told so by some very influential
people in this country......

Shri M. C. Chagla: I will be very
bappy of that is 30 and if he is in
68 (AI) LSD—2,
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this country; it will save us a lot of
trouble.

Shri Hem Barua: I have not finished.
Mr. Speaker: No.

Shri D, C. Sharma: I take it that
Dr, Dharma Teja will be brought to
India and also tried in a court of law;
I also take it that he will be conviet-
ed. But may I ask whether Govera-
ment will be able to recover from
him angq from his good wife the sum
of Rs. 4 crores which he owes to us?

Shri M. C. Chagla: It is very diffi-
cult for me to say whether we can
recover it from him. But whathever
is recoverable in law we will try to
recover, Whether we can recover
depends upon whether he has got the
means to pay the amount adjudged
as recoverable from him.

ot wgw T AT T AR AT
s 5 gwam of awr & faw
@ I AT F qR T F7 F9TT ANl
&, fa ¥ qarfeas sadwr § s
FY 97 @Y &, 77 98 FAwdr § v g
ST thas a1 W fafawY & FB
qHT W ITF TAN a8 TATE ¥ AER-
mT § X q A § N | gET
37 & faoms F1E 39 w57 @, av
F1E FIW ISMAT §; T P, av w0 ?
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e WKyal Glae s - 2
H W -2 g e S
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gty 4SS Rede g
Kooe  yae WS Ly M S )
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Shri M. C. Chagla: This is a baseless
charge. EA Ministry officials have
nothing whatever to do with Dr.
Teja’s case except in helping which-
ever Ministry is concerned to initiate
extradition proceedings. The Exter-
nal Ministry has nothing to do with
his transactions or with his work or
with his activities.

ot gy gAw: 9wF qg FA
aar qr fF g T F XY FFRF
w9 agA fey o @A, feeg
qg qar 98 war {5 39 F qg @19
g, ST fraY o Fw F §
o fraT e dqT T F IR
fax g & =< AWl da7 ST
e o &, @Y ag @Y ¥EA TS Frmma
g ST ¥ & aga a8 @9 a1 §;
WL IEN F7 a9 g0 &, @Y |
I %Y fgu @t @ 5 qg wrE)
T & #w dad 0% §FY ¥ WY
gl oY, A IEW wY A FY § @
AT qIaT, FT R & A A FE FiA
e g€ & ar 7 ?

Shri M. C. Chagla: These are all
very important questions, but the hon.
Member will realise that it is hardly
the External Affairg Ministry that can
answer them. If the questiong are put
to the concerned Ministry, they will
probably be able to answer.

ot g W woAT : F g T
qigar § f& e dom o w7
frartr gwafr § W< €@ 2w 7 et
geafer § W TR 99 geafaal
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BT I T F AN Fod A A w7 fawr
@ r §1 & g WY AT g §
fFemaadaa aF aoe framr &<
I § AR e s sW A § )

Mr. Speaker: I do not think it will
be possible to answer such a question
with so many details.

ft gFR w wEAT ¢ T GTHIL
3@ 1 g7 Fwfaal 9T w0 FA@
TTAT § AT 7
Mr. Speaker: This is only about
external affairs, They can only answer
about the extradition part of it. They
cannot answer questions concerning
the Transport Ministry.

st gTH WE  wOE . HeTd
7T, AT g YT § TT THTC
39 FY grafaal #1 a7 5@ & fa=rx
@ § ar T

weaw WgEg ;. ARE FEET-
st do dro [TE |

Pak Claim on Indian Territory
+

*202. Shri C. C. Desai:
Shri R. Barua:

Wil] the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tan has claimed some Indian territory
on the river Muhuri at Belonia on the
Tripura-East Pakistan border;

(b) if so, the reasons advanced by
Pakistan Government to claim the
said Indian territory; and

(¢) the reaction of Government
thereto?

The Minister of Externa] Affairs
(Shri M, C. Chagla): (a) and (b).
Yes, Sir. Pakistan has put forth a
claim to a small charland on our side
of the border which has been formed
along the left bank of the river Mu-
hari near Belonia, due to the ghifting
of the current. Pakistan has claimed





